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for the Applicant and Mr, R.C.,Rith,  Ld. Standing
Counsel feor the Railways; en whem a cepy ef this
O.}A. has already been served,

The grievances of the Applicant, Susanta

Kumar Mishra, A.P.0. at Zhurda Read Divisien ef

under Annexure-.A/16, dated 30.3.05 having net
been preperly mﬂresseeii he has filed this O.A.
under Sectien 19 of the Administrative Tribunal's
Act, 1985, He hgs virtually prayed fer mséiificatiem

of previsienal panei of ;&?O/AWO(:Srmup.B) against

Heard Mr., J.M.Patnaik, Ld, Ceunsel appearing

East Ceast Railways,as raiscd in his representatien
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70% selectien gqueta,as published en 7.1.98‘&1@1 to

ceunt the APO's senierity frem the date ef publica-
tien ef APO's panel. In all fairness ef the things,
the Respendents sheuld give du® censideratien te

the grievances ef the Applj.cant@s raised in his

representatien undey mnexum-yls, dated 30 +3.05 Jand

in this O.A. Ne, 513/055-&1@ pass necéssary erders,
as due and admissible under the rules, as expedi-
tieusly as pessible, Entire exercise sheuld be

cempleted by the Regpendents by the end ef Septermber,

, 200 5. ‘.&,‘.
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With the aferesaid ebservatien and ei'ire.‘ctiah,'
this O.Ae is éis;pasaﬂ-@fz’\ admissien stage,

Send cepies of this erder ts the R&spﬁandent%f
aleng with a cpeies ef the O.A.?amﬁ frees c@pies..
ef this erder be handed ever te the Id. Cems@f’s

appearing fer the parties,

Member(Judicial)




